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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1284/2024

TARUN KUMAR JAIN & ORS. .APPLICANT

Versus

KANPUR DEVELOPMENT AUTHROTY & ORS. ...RESPONDENT

REPLY ON BEHALF OF DISTRICT MAGISTRATE, KANPUR NAGAR-
UTTAR PRADESH RESPONDENT NO.3 ALONGWITH THE
SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:

1. That the answering Respondent No.3 respectfully submits that every
statement, contention or averment in the Original Application, which 1s
inconsistent with, or contrary to, the present reply or the official record

stands specifically denied.

2. That the District Magistrate, Kanpur Nagar, has been impleaded only as
Respondent No. 3, and a plain reading of the Application discloses no
direct or substantive allegation against this office or any specific prayer has
been made against respondent no.3. That all reliefs are sought from

Respondent No. 1, the Kanpur Development Authority (“KDA™).

3. That, notwithstanding the absence of any specific charge, the answering
Respondent, with a view to facilitating effective adjudication, issued Letter
No. 8288/STO/2025 dated 04-07-2025 to the Vice-Chairman, KDA,
directing that Authority (1) to pursue the matter diligently before this

Hon’ble Tribunal, (11) to comply with every existing and future direction,
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and (111) to apprise the undersigned should any intervention be required in
the public interest. Copy of the said letter 1s annexed herewith and marked

ANNEXURE-1.

4. That the Divisional Forest Officer, Kanpur Nagar, vide Letter No. 50/22-1
dated 04-07-2025, has categorically informed the answering Respondent

that in relation to the land or activity impugned 1n the present proceedings
no permission for tree-felling has either been sought from, or 1s pending
before, his office. Copy of the Letter No. 50/22-1 dated 04-07-2025 1s
annexed herewith as ANNEXURE -2

5. That the foregoing correspondence establishes, first, that the KDA 1s the
sole agency against whom the Applicants” grievance lies, and, second, that
no tree-felling or other environmentally prejudicial activity has been
sanctioned by the competent forest authority; hence no omission or

commission can be attributed to the answering Respondent.

6. That, without prejudice to the above, the answering Respondent undertakes
to extend full co-operation to this Hon’ble Tribunal and to every concerned
authority and will faithfully abide by all further orders and directions that
may be passed in the captioned matter.

THROUGH
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PRIYANKA SWAMI
ADVOCATE
COUNSEL FOR STATE, UTTAR PRADESH

F-13, JANGPURA, NEW DELHI 110014
E-mail:advprivankaswami@gmail.com

Date:05.07.2025
Place: New Delhi
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*S N\ {N THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1284/2024

TARUN KUMAR JAIN & ORS. .APPLICANT
Versus
KANPUR DEVELOPMENT AUTHROTY & ORS. ..RESPONDENT
AFFIDAVIT

I, JITENDRA PRATAP SINGH, aged about 53 years s/o Sh. Sukhendra Pal

Singh 1s presently posted as District Magistrate, Kanpur Nagar having an

office at Kanpur Nagar.

1. That I am posted as stated above and well conversant with the facts of the
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3. That the contents of the accompanying report are true and correct, and the

knowledge has been derived from official records and nothing material has

been concealed therefrom.
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